FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF EZKAAM PRIVATE
LIMITED

1. [Name Of Corporate Person

zkaam Private Limited

Person

2. |Date Of Incorporation Of Corporate Person |16-08-2021
3. Ii‘\uthority Under Which Corporate Person Is [Roc Chennai
ncorporated / Registered
4. [Corporate Identity Number Of Corporate[U72900TN2021PTC145510

5. |Address Of The Registered Office And
Principal Office (If Any) Of Corporate
Person

New No.9, Old No.25, Desilva Salai (1st Cross
Street), Mylapore, Chennai, Chennai,
Tamil Nadu, India, 600004

6. [Liquidation =~ Commencement Date Of
Corporate Person

06t February 2026 (Intimation received by
[Liquidator on 09.02.2026)

7. [Name, Address, Email Address,
Telephone Number And The Registration
Number Of The Liquidator

S R S G D Insolvency Professionals Services
rivate Limited

Through Authorised Director G.Gunasekaran
36, Indu Nagar, Vilankurichi Road,
'Vilankurichi Post, Coimbatore-641035
IBBI Reg No: IBBI/IPE-0165/IPA-1/2023-
24/50075
[Email:rsgdinsolvencyprofessionals@gmail.com
obile No: 98422 22105

8. |Last date for submission of claims

08" March 2026

Notice is hereby given that the Corporate Debtor
voluntary liquidation on 06" February 2026.

Ezkaam Private Limited has commenced

The stakeholders of Ezkaam Private Limited are hereby called upon to submit a proof of their
claims, on or before 08™ March 2026, to the liquidator at the address mentioned against item

7

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

M/sR S

\ }\ LCENN
G D Insolvency Professionals Services Private Limited

Through Authorised Director G Gunasekaran., B.com, FCA..DISA..LLB

Liquidator
For Ezkaam Private Limited
IBBI Reg No: IBBI/IPE-0165/IPA-1/2023-24/50075

AFA Certificate No: AA1/50075/02/300626/20063 Valid upto 30.06.2026

Date: 14.02.2026
Place: Coimbatore

36, Indu Nagar, Vilankurichi Road,
Vilankurichi Post,Coimbatore-641035
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Addission Building BRANCH:
No.803, Anna Salai, Chennai-600 002.

(Yl Ph: 044 - 2346 4261 / Mob: 99620 13811
Central Bank of Indi E Mail: agmechen0878@centralbank.co.in

POSSESSION NOTICE [LtBJCUEEX())

Whereas, the Authorised Officer of the Central Bank of India, Addission Branch
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, and in exercise of powers conferred under Section 13 (2)
and 13 (12) read with the Rule 3 of the Security Interest (Enforcement) Rules 2002
issued a Demand Notice Dated 06.09.2025 calling upon the Mr.Anirban Deb,
S/o.Mr.Rabindra Nath Deb, House No.44, Chandi Charan Road, Rangirkhari,
Mear Santo Sena Club, Silchar Berenga pt Il, Cachar Assam-788005 to repay the
amount mentioned in the notice being ¥ 88,46,505.39 (Rupees Eighty Eight Lakhs
Forty Six Thousand Five Hundred and Five and paise Thity Nine Only) (which
represents the principal plus interest due as on the 06.09.2025), within 60 days from
the date of receipt of the said notice.

The Barrower having failed to pay the entire dues of the bank, notice is hereby given to
the Borrower, the Guarantor and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers
conferred on him/her under section 13 (4) of the said act, read with Rule 8 of the
Security Interest (Enforcement) Rule 2002 on this 10" day of February 2026.

The borrower and the Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the property will be subject
to charge of Central Bank of India, for the amount of 7 88,46,505.39 {Rupees Eighty
Eight Lakhs Forty Six Thousand Five Hundred and Five and paise Thirty Nine Only)
(which represents the principal plus interest due on the 06.09.2025).

The borrowers attention is invited to provisions of sub section (8) of Section 13
of the SARFAESI Act, in respect of time available, to redeem the secured assets.

Schedule 1: All that piece and parcel of Land of a total extent of 42 acres 53 Cents
comprised in (Old Survey Nos. 227/3,229M1A, 229/2, 2301, 230/2, 23043, 230/4,
2305, 230/7A, 230/8, 231/2), TS Nos and Block Mos as detailed below, in
Koyambedu Village, Aminjikarai Taluk, (formerly Thirumangalam Village,
Egmore-NungambakkamTaluk), Ward No.001, Chennai District.

Vlegat dep 3iTp 3R

[Block T_Town T Extent T 56 | 214 | 1341 | 27 | 33 | 257

Mo | Survey Nos| (in acres)

26 11| 183 26 | 42 | 045 |27 |43 |03
26 12 225 27 | 32 | 1826 | 27 | 7/2 | 047
26 23 | 32 253

Situated within the Sub Registration District of Anna Nagar and Registration District of
Chennai North and bounded as follows: North by-CPWD Quarters, South by-
Coovam River, East by-100 ft wide Jawaharlal Nehru Ring Road and Pillaiyar Koil
street, West by-Padi Village.

Schedule 2: All that piece and parcel of land measuring 33 Acres and 18 Cents
situated on the newly gifted 12 meter Public Road abutting River Koovum (forming
part of schedule C 1 Property) comprised in T.S. No.1/1,1/2, and 2/4 of Block No.26
and in T.5.No.3/2 of Block No.27 and bounded as follows: North by-CPWD Quarters,
South by-12 meter Public Road Gifted by Vendor{abutting River Koovum), East by-
Pillaiyar Koil street and Jawaharlal Mehru Salai, West by-Padi Village. [After
excluding 9 Acres and 35 Cents from Schedule C 1 Property (Lands gifted towards
Public Road, OSR, etc and 0.41 cents in S No.227/3 and 1 acre 36 cents in
No.230/2 is notincluded)]

Schedule 3: “The Metro Zone” situated at No.44 Pillayar Koil Street, Anna
Nagar, Chennai bearing Unit No./Flat No. Z004,in Ground Floor, Tower Z,
Measuring Carpet area 720 Sq Ft and Plinth/Saleable area 1046 Sq Ft along with
286 Sq FtUDS arrived from Schedule C2 and one Covered car park.

Property Owned by Mr.Anirban Deb.
Date : 10.02.2026

Place: Ch i

Authorised Officer
Central Bank of India

PUBLIC ANNOUNCEMENT (FORM A)

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liguidation

Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF EZKAAM PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Person Ezkaam Private Limited
2. | Date of Incorporation of Corporate | 16-08-2021
Person
3. | Authority under which corporate Registrar of Companies Chennai
person is incorporated / registered
4. | Corporate Identity No. of corporate | U72900TN2021PTC145510

person

5. | Address of the registered office and
principal office (if any) of corporate

New No.9, Old No.25, Desilva Salai
(1st Cross Street), Mylapore,

person Chennai, Chennai,
Tamil Nadu, India, 600004

6. | Liguidation Commencement Date | 06-02-2026 (Intimation received by
of Corporate Person Liquidator on 09.02.2026)

7. | Name, Address, Email Address, M/S RS G D Insolvency
Telephone Number and The Professionals Services Private
Registration Number of The Limited, Through Authorised Director
Liquidator G.Gunasekaran

36, Indu Nagar, Vilankurichi Road,
Vilankurichi Post, Coimbatore-641035
1BBI Reg No: IBBI/IPE-0165/1PA-
1/2023-24/50075

Email:
rsgdinsolvencyprofessionals@gmail.com
Mabile No: 98422 22105

8. | Last Date for Submission of Claims

08-03-2026

Notice is hereby given that the Corporate Debtor Ezkaam Private Limited has commenced
voluntary liquidation on 06th February 2026.

The stakeholders of Ezkaam Private Limited are hereby called upon to submit a proof of
their claims, on or before 08th March 2026, to the liquidator at the address mentioned

against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic

means.

Submission of false or misleading proofs of claim shall attract penalties.

M/s R S G D Insolvency Professionals Services Private Limited
Through Authorised Director G Gunasekaran., B.com, FCA. DISA.,LLB

Liguidator
For Ezkaam Private Limited
IBBI Reg No: IBBI/IPE-0165/1PA-1/2023-24/50075

AFA Certificate No: AA1/50075/02/300626/20063 Valid upto 30.06.2026

Date : 14.02.2026
Place: Coimbatore

36, Indu Nagar, Vilankurichi Road,
Vilankurichi Post, Coimbatore-641035

TIRUTTANI BRANCH (DPC: 3799)
No:21, (Opp. Police Quaters}, Chittoor Road,
Thiruvallur - 631 209. Ph; 044-2794 5255

Mob: 63743 77285 Email: ch3799@canarabank.com

Lo S 3] Lo ] VI (o) f (o9 = SECTION 13(¢) of SARFAESI ACT 2002 [for Immovable property]

Whereas: The undersigned being the Authorised Officer of the Canara Bank
under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”)
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
06.12.2025 calling upon Co-Borrower & Legal Heir of Late Shri Govindaswamy
-Borrower & Mortgagor: Smt.Kokila, W/o.Late Shri Govindaswamy, Legal Heirs
of Late Shri Govindaswamy - Borrower & Mortgagor: Smt.Hema Vidhya
D/o.Late Shri Govindaswamy, Smt. Aswini, Dfo Late Shri Gowndaswamy.
Shri.Jaya Prakash, S/o Late Shri Govind y, Shri.Jagathr

e T Addission Building BRANCH:
Vleger of B AT Sﬁm No.803, Anna Salai, Chennai-600 002.

Ph: 044 - 2346 4261 / Mob: 99620 13811
Cenrral Bun“ Of fﬂdl‘ﬂ E Mail: agmchen0878@centralbank.co.in

POSSESSION NOTICE [tCJil/E23e))|

Whereas, the Authorised Officer of the Central Bank of India, Addission Branch
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, and in exercise of powers conferred under Section 13 (2)
and 13 {12) read with the Rule 3 of the Security Interest (Enforcement) Rules 2002
issued a Demand Notice Dated 07.11.2025 calling upon the Borrower: Mr.Nitin
Trijoginath Sharma, S/o Mr.Trijoginath Mahadeo Sharma, Flat No.1206 Floor No.12,
AWing Opus, Lakshmi Chowk, Wakad Hinjewadi, Taluka Mulshi, Maharashira, Pune-
411057 to repay the amount mentioned in the notice being ¥ 78,11,373.65 (Rupees

I©~I

Slo Late Shri Go\rlndaswamy All at : K R Puram, Nemili Post, Tiruttani Taluk

Santhanagopalapuram, Thiruvallur - 631201 (hereinafter referred to as “the
Borrower”) to repay the amount mentioned in the notice, being ¥ 7,21,586.11
(Rupees Seven Lakh Twenty One Thousand Five Hundred Eighty Six and Paisa
Eleven Only), within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him / her
under section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this 11"
Day of February of the year 2026.

The borrower in particular and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Canara Bank, Tiruttani Branch an amount of 2 7,33,887.11 (Rupees Seven Lakh
Thirty Three Thousand Eight Hundred Eighty Seven and Paisa Eleven only) as on
03.02.2026 and interest thereon,

The borrower's attention is invited to the provisions of Section 13 (8) of the
Act, in respect of time available, to redeem the secured assets.

Title Holder: Late Shri Govindaswamy.

All that piece and parcel of Residential property at Thiruvallur District,
Kancheepuram Registration District, Tiruttani Taluk, Tiruttani Sub Registration
District, Tiruttani Village Account, Nanjai Survey No.33/11 extent 0.06 acres after
Sub-division Survey No.33/11A and then Survey No.33/11A1 out of house sites in
“Senthamil Nagar” bearing Plot No.11 bounded on the: East by : K.Munivimalamma
vacant site in Plot No.10, West by : Plot No.12, North by : 15 feet breadth East-West
comman Street, South by : O.Padmanabha Chetty & others compaound wall, Within
these boundaries measuring East to West on the northern side 20 feet, Eastto Weston
the Southern side 20 feet, North to South on the Eastern Side 44 14 feet, North to South
on the Western side 40 feet, In Total 845 Sq. feet bearing Plot. No.11, after Sub-
division in the name of Shri Govindaswamy, New Survey Number is Survey No.33/27
under Patta No.2509 Regularisation of Unapproved Plot in Reqularisation Permit
MNo.03/2019. This above property is situated within the limits of Tiruttani Municipality.
Date : 11.02.2026 AUTHORISED OFFICER
Place: Thiruvallur CANARA BANK

Following are the key details in respect of the First and Final Call:

® airtel

BHARTI AIRTEL LIMITED

CIN: L74899HR 1995PLC095967
Registered Office: Airtel Center, Plot Mo. 16, Udyog Vihar, Phase-IV, Gurugram, Haryana - 122 015, India; Tel: +91 12 4422 2222
Corporate Office: Bharti Crescent, 1, Nelson Mandela Road, Vasant Kunj, Phase Il, New Delhi - 110 070, India; Tel: +81 11 4666 6100
Contact Person: Rohit Krishan Puri, Company Secretary & Compliance Officer; Tel: +91 124 422 2222; Fax: +91 124 424 8063

E-mail: compliance officer@bharti.in; Website: www.airtelin
FIRST AND FINAL CALL ON PARTLY PAID-UP EQUITY SHARES OF BHARTI AIRTEL LIMITED

The Board of Directors (“Board”) of Bharti Airtel Limited (the “Company”), in its meeting held on Thursday, December 18, 2025, decided to make the First and Final Call
of ¥ 401.25 per share (comprising ¥ 3.75 towards face value and ¥ 397.50 towards premium) (the “First and Final Call”} in respect of the outstanding partly paid-up equity
shares issued by the Company on rights basis pursuant to Letter of Offer dated September 22, 2021 (“Letter of Offer"). In this regard, the Board has fixed Friday, February
06, 2026 as the record date (“Record Date”) for the purpose of determining holders of the partly paid-up equity shares (“Eligible Shareholders™) who shall be liable to
pay the First and Final Call on the partly paid-up equity shares held by them and to whom the First and Final Call Motice has been sent. The Record Date for First and Final
Call has been intimated to the BSE Limited (“BSE") and the National Stock Exchange of India Limited (“NSE”) {together, the “Stock Exchanges”) on December 18, 2025.

In terms of the provisions of the Companies Act, 2013 (*Act") read with the applicable rules made thereunder, the First and Final Call Notice along with the detailed
instructions and ASBA Application Form, has been sent in electronic mode to holders of partly paid-up equity shares, whose e-mail addresses are registered with the
Companyf Depository Participants (“DPs")/ Depositories/ Registrar & Share Transfer Agent of the Company i.e. KFin Technologies Limited (“KFin” or “RTA") as on the
Record Dale i.e. Friday, February 06, 2026. Further, physical copy of the First and Final Call Notice along with the detailed instructions and ASBA Application Form, has been
sent to all those shareholders who have not registered their e-mail addresses with the Company/ DPsf Depositories/ RTA as on the Record Date, and to those shareholders
who have requested for the physical copy of the same. The Company has completed the dispatch of First and Final Call Notice on Friday, February 13, 2026.

Amount due on First and Final Call

T 401.25 per share (comprising T 3.75 towards face value and ¥ 397.50 towards premium).

F
First and Final Call Payment Period =

To

Duration

Monday, March 02, 2026

Monday, March 16, 2026

15 Days (both days inclusive)

(a) Online ASBA: Through the website of the Self-Certified Syndicate Banks (“SCSBs")".

Modes of Payment

(b) Physical ASBA: By submilting physical application to the Designated Branch of SCSBs*,

(c) Online: Using the 3-in-1 online trading-demat-bank account wherever offered by brokers.

part of this Advertisement, for convenience of the Eligible Shareholders.

Eligible Shareholders may also note the following:

other relevant documents can also accessed at Company's website at
Exchanges i.e. www.bseindia.com and www.nseindia.com.

Friday or send an email at bhartiairtel. rights@kfintech.com.
(e}  Please refer below list of SCSBs as on the date of this Advertisement:

All correspondence in this regard may be addressed to:

(d)  Please refer to the FAQs on First and Final Call available on the Company’s website at
and KFin's website at https:/frights.kfintech.com/callmoney/. The same can also be accessed by scanning Ihe given QR Code. In case of any furlher
query, clarification and/ or grievance in respect of the First and Final Call, please call at +91 40 6716 2222 during business hours on Monday to

(a)  This is the First and Final Call and there will be no further calls with respect to the Issue.

(b)  The trading in partly paid-up equity shares (ISIN: IN9397D01014) of the Company has been suspended on the Stock Exchanges with effect from Friday, February
06, 2026 {i.e., closing hours of trading on Thursday, February 05, 2026) on account of the First and Final Call. The Eligible Shareholders who pay the First and Final
Call on their partly paid-up equity shares during the First and Final Call Payment Period shall be allotted fully paid-up equity shares of face value of T 5 each of the
Company under the existing ISIN (INE397D01024), upon completion of necessary requlatory formalities including corporate actions by the Company with the Stock
Exchanges. The aforesaid process is expected to complete within a period of two weeks from the last date of First and Final Call Payment Period, after which the
fully paid-up equity shares so allotted to the Eligible Shareholders will be available for trading on Stock Exchanges.

(6  The First and Final Call Notice along with other relevant documents, are also available on KFin's website at https:/rights.kfintech.com/callmoneyl. The Eligible
Shareholders can select “Bharti Airtel Limited - First and Final Call” on the screen and select "First and Final Call Notice” option, and thereafter, enter DP ID
and Client 1D details to view and download their respective individual First and Fmal Call Notice Further the spemmen of First and Final Call Notice along with

*Please visit www.sebi.govin/sebiweb/other/OtherAction.do ?doRecognisedFpiyeséinimld=35, to view the list of SCSBs. The existing list of SCSBs is appended below as

In view of the above, the Eligible Shareholders are requested to make the payment of the First and Final Call on or before Monday, March 16, 2026. Eligible
Shareholders may note the following consequences of failure to pay First and Final Call:

(@) Interest @ 10% (Ten percent) per annum will be payable for delay in payment of First and Final Call beyond Monday, March 16, 2026 till the actual date of payment;

(b)  The Company, if decided by its Board, shall be entitled to apply any future dividend payable to the such Eligible Shareholder, in or towards all sums of money
outstanding on account of calls and interest; due thereon in relation to the partly paid-up equity shares of the Company; and

(¢}  The concerned partly paid-up equity shares of the Company, including the amount already paid thereon at the time of application, shall be liable to be forfeited on
failure to pay the First and Final Call, in accordance with the Aricles of Association of the Company and the Letter of Offer.

(1) AU Small Finance Bank Limited; (2) Axis Bank Ltd; (3) Bank of Baroda; (4) Bank of India; (5) Bank of Maharashtra; (6) Barclays Bank Plic; (7) BNP Paribas; (8)
Canara Bank; (9) Catholic Syrian Bank Limited; (10) Central Bank of India; (11) CITI Bank N.A., (12) City Union Bank Ltd.; (13) DBS Bank Ltd.; (14) Deutsche Bank;
(15) Dhanlaxmi Bank Limited; (16) Equitas Small Finance Bank Ltd; (17) GP Parsik Sahakari Bank Limited; (18} HDFC Bank Ltd.; (19) The Hongkong Shanghai
Bkng. Corpn. (HSBC) Ltd.; (20) ICICI Bank Ltd; (21) IDBI Bank Limited; (22) IDFC First Bank; (23) Indian Bank; (24) Indian Overseas Bank; (25) Indusind Bank;
(26) J. P. Morgan Chase Bank, N.A.; (27) Janata Sahakari Bank Lid.; (28) Karnataka Bank Litd.; (28) The Karur Yysya Bank Ltd.; (30) Kotak Mahindra Bank Lid.;
(31) Mehsana Urban Cooperative Bank Limited; (32) Nutan Nagarik Sahakari Bank Ltd., (33) Punjab and Sind Bank; (34) Punjab National Bank; (35) Rajkot Nagarik
Sahakari Bank Lid; (36) RBL Bank Limited; (37) South Indian Bank; (38} Standard Chartered Bank; (39) State Bank of India; {40) SVC Cooperative Bank Ltd.;
(41) Tamilnadu Mercantile Bank Ltd.; (42) The Ahmedabad Mercantile Co-Op Bank Ltd; (43) The Federal Bank; (44) Jammu and Kashmir Bank; (45) The Kalupur
Commercial Cooperative Bank Ltd.; (46) The Saraswal Co-Operative Bank Ltd; (47) The Surat Peoples Co-op Bank Lid; (48) TJSB Sahakari Bank Lid; (49) UCO
Bank; (50) Union Bank of India; (51) YES Bank Ltd; (52) Development Credit Bank Limited; (53) Utkarsh Small Finance Bank Limited; (54) Capital Small Finance
Bank Limited; (55) Jana Small Finance Bank Limited; and (56) Bandhan Bank Limited.

and on the website of Stock

KFin Technologies Limited
AKFINTECH

(Unit: Bharti Airtel Limited)

Selenium Tower B, Plot no. 31 and 32, Financial District, Nanakramguda, Rangareddi - 500032, Telangana, India
Contact person: M. Murali Krishna; Tel: +91 40 6716 2222; Toll Free No.: 1800 309 4001; E-mail: bhartizirtel rights@kfintech.com

to any other person.

Date: February 13, 2026
Place: New Delhi

All capitalized terms not defined herein would have the same meaning as atfributed lo it in the Letter of Offer.

This intimation does not constifute an offer of, or a solicitation of an offer fo purchase, any securities of Bharti Airtel Limited in any jurisdiction where offers or soficitations are
not permitted by law. The information is solely intended for distribution lo, and use by, the Eligible Shareholders only and is not fo be reproduced, transmitted or distributed

For Bharti Airtel Limited

Sdl-

Rohit Krishan Puri

Company Secretary & Compliance Officer

EDUCATION DEPARTMENT

GOVERNMENT OF MEGHALAYA
CORRIGENDUM

Dated: Shillong, the 12" February, 2026

No.EDN.46/2025/67

Reference: Public Notice No. EDN 46/2025/31, dated 26" March 2025,
issued by the Education Department, Government of Meghalaya,

In pursuant to the Order of the Hon'ble Supreme Court dated 09/12/2025,
public notice is hereby given that the University Grants Commission (UGC)
holds exclusive jurisdiction over all grievances concerning the validity of
degrees and related matters. In light of the Supreme Court upholding the
2014 dissolution order, any claims regarding degree validation must strictly
adhere to the directives issued in the 09/12/2025 judgment.

The issue relating to the validity of degrees awarded by CMJ University
shall be examined and decided exclusively by the University Grants
Commission (UGC), being the statutory regulatory authority, and all claims,
objections, or grievances of students concemning such validity are to be
addressed only before the UGC.

This corrigendum is issued for general information, public notice, and
strict compliance by all concerned, including students, employers, and
other stakeholders, and shall be read as part of all relevant earlier
notifications o the extent stated herein. i
(Shri D. Lyngdoh)
MIPR No. ; 2811 (Administrator of CMJ University, Meghalaya)

Dated : 13/02/2026

S ty Eight Lakhs Eleven Thousand Three Hundred and Seventy Three and paise
Sixty Five Only) (which represents the principal plus interest due as on the
07.11.2025), within 60 days from the date of receipt of the said notice.

The Borrower having failed to pay the entire dues of the bank, notice is hereby given to
the Borrower, the Guarantor and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers
conferred on him/her under section 13 (4) of the said act, read with Rule 8 of the
Security Interest (Enforcement) Rule 2002 on this 10" day of February 2026.

The borrower and the Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the property will be subject
to charge of Central Bank of India, for the amount of ¥ 78,11,373.65 (Rupees
Seventy Eight Lakhs Eleven Thousand Three Hundred and Seventy Three and paise
Sixty Five Only) (which represents the principal plus interest due on the 07.11.2025).
The Borrowers attention is invited to provisions of sub section (8) of Sactlon 13
of the SARFAESI Act, in respect of time available, to red the

DESCRIPTION OF THE IMMOVABLE PROPERTY

Schedule C1: All that piece and parcel of Vacant Land of an extent of 62628
square meters or thereabouts, comprised in various Survey
MNos.62/2C2,82/1,68/1A,63/1,62/3,63/2A, 64/1B,64/2A,65/1B,65/2,69/2,69/3A,
69/3B,69/3C,82/2,63/2B,64/2B,66/1,66/2,67,68/2A2,68/3,69/1A,69/1B,69/1C,70/1,
T0/2,70/3,70/4,70/5,70/6,70/7 70/8,71/1,71/2,71/3,71/5A,T1/5B2,74/1C, 7414, 7511,
75/2,75/3A,75/3B,75/3C,75/3D,75/4,75/5,75/6A,T5/6B,75/6C,75/6D,76/2,76/3,
T6/5B,76/1A,T6/1B,T6/1C,TT/2A,80/3E2,77/2B,80/3E1,81/58 at Jalladianpettai
Village, Perumbakkam Joint Road, Sholinganllur Taluk, Chennai-600100 and
bounded as follows: North by-Survey No.80/3C,77/1,76/5A,74/2,73/4,71/4, South
by-Survey Mo 58/1,57/1A,56, East by-Survey No 74/5,71/4,52/1,53/2AB,68/2B,
West by-Survey No 62/2C1, 64/1A, B5M1A, 83/2,81/4,80/3D. Lying within the Sub-
registration District of Joint | Sub Registrar, Saidapet and Registration District of
Chennai South.

Schedule C 2: (Property reserved for statutory requirements and falling under
Commercial Area) All that piece and parcel of land admeasuring 16711.8 SqMtrs or
about 179885.81 saft comprised in Survey Nos.62/2C2(pt),62/3(pt),63/1(pt),
63/2A(pt),63/2B(pt).64/1B(pt).64/2A(pt) 64/2B(pt),65/2(pt),66/2(pt),67(pt),
B8/1A(pt),68/2A2(pt), 68/3(pt), 69/1C(pt).69/2(pt), 69/3B(pt),69/3C(pt),70/7(pt),
T0/8(pt), 71/2(pt), 71/5A(pt),71/5B2(pt), and 75/6D(pt) nutofScheduIeC1 Land.
Schedule C 3: Netarea available for the p of divided share
of land to the Purch and cO-rul h All thal plece and parcel of
494241.98 Sqft of lands comprised in various Survey Numbers out of Schedule C 1
Land, after deducting the lands reserved for statutory requiremnets and the lands
falling under Commercial Area as detailed in Schedule C2 above.

Schedule C 4: 298 Sq.Ft of Undivided share of Land out of Schedule C 3.
Schedule C 5: Property Hereby Conveyed: A residential Flat Bearing Unit No.
E51803, Tower E5 situated in the 18th Floor “THE GREENS”, Phase IV,
Jalladianpettai Joint Road, Jallidainpettai Village, Shollinganullur Talluk,
Chennai District, Flat build up measuring to an extent of Super Built area 1489
Sq.Ft (including common area), Carpet area 886 sqft together with 298 Sq.Ft
undivided share of land, out of total extent mentioned in the C3 schedule, together 1
covered car park, including all amenities connections and deposits and corpus fund,
Lifetime Club Membership, situated within the Sub-Registration District of Joint| Sub
Registrar, Saidapet and Registration District of Chennai South Joint—I Chennai.
Property Owned by Mr.Nitin Trijoginath Sharma
Date : 10.02.2026

Place: Chennai

Authorised Officer
Central Bank of India

(Contact No: 0364-221 226)

tbo.com | TBO Tek Limited

Registered Office: E-78, South Extension Part I, New Delhi-110049, India
Corp Office: Plot No. 728, Udyog Vihar Phase-V, Gurugram-122016, Haryana, India
CIN: L74999DL2006PLC155233, Website: www.tbo.com
Email: corporatesecretarial@tbo.com, Tel.: +91124 499 8999

NOTICE OF POSTAL BALLOT

Pursuant to Seclions 110 and 108 of the Companies Act, 2013 ('the Act) read
with Rules 20 and 22 of the Companies (Management & Administration) Rules,
2014 (‘Rules’) and in accordance with the requirements prescribed by the Ministry
of Corporate Affairs (MCA') for holding general meetings/conducting Postal Ballot
process through e-voting vide ils General Circular Nos. 14/2020 dated April 8,
2020 and 17/2020 dated April 13, 2020 along with subsequent circulars issued by
the Ministry of Corporate Affairs in this regard, the latest being General Circular
Mo. 3/2025 dated September 22, 2025 (hereinafter collectively referred to as
“MCA Circulars™), Regulation 44 of the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended,
("SEBI Listing Regulations”) read with Circular No. SEBIHO/CFD/CFD-PoD-2/P/
CIR/2024/133 dated October 3, 2024 and SEBI Circular No. SEBIfHO/CFD/PoD2/
CIR/P/0155 dated November 11, 2024 along with subsequent circulars issued by the
Securities and Exchange Board of India (“SEBT) in this regard {collectively referred
to as “SEBI Circulars") Secretarial Standards on General Meetings issued by the
Institute of Company Secretaries of India ("$8-27) and any other applicable laws, rules
and regulations (including any statutory modification(s) or re-enactment(s) thereaf,
for the ime being in force), the Company is seeking approval of the Members by
way of Postal Ballot on the Special Business as set out in the Postal Ballot Notice
dated February 11, 2026 ("Notice™), only by way of voting through electronic means
(“remote e-voting").

In compliance with the MCA Circulars, Notice together with the Explanatory Statement
has been senl on February 13, 2026, by electronic mode, only to those Members
whose email IDs are registered with the Company/KFin Technologies Limited,
Company's Registrar and Transfer Agent ('RTA')Depository Participants (‘DP')
and whose names appear in the Register of Members/list of Beneficial Owners as
on Friday, February 6, 2026 (the 'Cut-Off Date’). Please note that there will be no
dispatch of physical copies of the Notice or Postal Ballot Forms to the Members of
the Company and no physical balict forms will be accepted. Members who have
not registered their email IDs, are requested to register the same for receiving all
communications from the Company electronically as per process mentioned below:

a) Members holding shares in physical mode, if any, who have not registered/
updated their email address with the Company, are requested to registerfupdate
their email address by submitting Form ISR-1 dully filled and signed along with
requisite supporting documents to KFin Technologies Limited (Unit: TBO Tek
Limited) at Selenium, Tower B, Plot No. 31 and 32, Gachibowli, Financial District,
Nanakramguda, Hyderabad-500032.

Members holding shares in dematerialised mode, who have not registered/
updated their email address with the Depository Participant(s), are requested lo
registerfupdate their email address with the Depository Participant{s) where they
maintain their demat accounts.

Matice is also available on the website of the Company i.e., hitps:/www.tho.com/, websites
of the Stock Exchanges i.e., BSE Limited (BSE') at www.bseindia.com, National Stock
Exchange of India Limited ('NSE') at www.nseindia.com and on the website of National
Securities Depository Limited (NSDL') at www.evoling nsdl.com. Members who do not
receive the Notice may also download it from the above-mentioned websites.

The Company has engaged NSDL to provide remote e-voting facility. The remote
e-voting period commences on 9.00 a.m. (IST) on Saturday, February 14, 2026
and ends on 5.00 p.m. (IST) on Sunday, March 15, 2026. The e-voting module shall
be disabled by NSDL thereafter. Voting rights of the Members shall be in proportion
to the shares held by them in the paid-up equity share capital of the Company as on
Cut-off date. Once vote on resclutions is cast, the Member will not be able to change
it subsequently.

The Board of Directors of the Company have appointed Ms. Shirin Bhatt, (FCS: 8273,
COP No.: 9150), Practicing Company Secretary, (M/s Shirin Bhatt & Assaciates,
Company Secretaries having, Firm Registration Number: 52011DE162600), as the
Scrutiniser to scrutinise the remote e-voting process in a fair and transparent manner,
The results shall be declared within stipulated time under applicable laws and the same
along with the consolidated Scrutiniser's Report shall be made available on the website
of the Company i.e., www.tbo.com and will also be uploaded on the website of NSDLie.,
www.evoting.nsdl.com. The same shall be communicated to BSE and NSE.

In case of any queries related to remole e-voting, please refer the Frequently Asked

Questions (FAQs) and e-voting user manual for Members available at the download

section of www.evoling.nsdl.com or call on; 022-48867000 or send a request lo

Ms. Pallavi Mhatre, Senior Manager, NSDL at gvoting@nsdi.com who will address
the grievances connected with the voting by electronic means.

By order of the Board of Directors

For TBO Tek Limited

Sdl-

Neera Chandak

Company Secretary and Compliance Officer

b

Date: February 13, 2026
Place: Gurugram

ollevdl DOLLEX AGROTECH LIMITED
CIN: L15311MP2013PLCO30914
Reg. Office:-205, Naroli Arcade, 19/1, Manorama Ganj, Palasia Square,
Indore, Madhya Pradesh-452001 IN
Website : www.dollex.in, Email Id : info@dollex.in
Contact No. - +91 96449 55507

NOTICE OF POSTAL BALLOT & E-VOTING

Members of the Company are hereby informed that pursuant to
Section 108 and Section 110 of the Companies Act, 2013 ("the Act")
read with the Rule 20 and Rule 22 of the Companies (Management
and Administration), Rules, 2014 as amended from time to time, read
with the General Circular No.14/2020 dated April 8, 2020, General
Circular No. 172020 dated April 13, 2020, General CircularNo.22,/2020
dated June 15, 2020, General Circular No. 33/2020 dated September
28, 2020, General Circular No. 39/2020 dated December 31, 2020,
General Circular No. 102021 dated June 23, 2021 and General
Circular No. 20/2021 dated December 8, 2021 and 03/2022 dated 5t
May, 2022, General Circular No, 11/2022 dated December28, 2022,
General Circular No 09/2023 dated September 25, 2023 and General
circular No. 09/2024 Dated September 19, 2024 and General Circular
No0.03/2025 Dated September 22, 2025 issued by the Ministry of
Corporate Affairs ("MCA") (hereinafter collectively referred to as
"MCA Circulars") and Regulation 44 of Securities and Exchange Board
of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 ("Listing Regulations"), and other applicable
provisions, including any Statutory modifications or re-enactment
thereof for the time being in force and as mentioned from time to
time) a Postal Ballot Notice, seeking consent of the members on the
resolutions as set out in the said Notice has been sent electronically
to the members whose e-mail addresses are registered with the
Depository Participants/ Registrar & share transfer agent i.e. Skyline
Financial Services Private Limited, as on Friday, 06" February, 2026
(Cut-Off Date), seeking approval of the shareholders of the Company
by Postal Ballot through voting by electronic means, for the following
matters:

Sr No.|Description of Resolutions

1 |Migration of the Equity shares of the Company from NSE Emerge
Platform to the Main Board of BSE Limited &National Stock Exchange
of India Limited (NSE)

2 Increase in Authorised Share Capital of the Company and Consequential
Alteration of Memorandum of Association of the Company

3 [Regularization of Mr. Nadeem Khan (DIN: 00027212) as a Non-Executive
Director (Non Independent) of the Company.

The dispatch of the said notice through emails has been completed
onFebruary 13th, 2026.

Members who have not received the Postal Ballot Notice may apply
to the Company and Skyline Financial Services Pvt Ltd & obtain the
same.Members may please note that the Postal Ballot Notice is
available on the Company's website at https://www.dollex.inand
on the relevant website of the Stock Exchanges, |.e., National Stock
Exchange of India Limited ("NSE"): www.nseindia.comand on the
website of Central Depository Services (India) Limited (CDSL):
www.cdslindia.com. Members who have not received the Postal
Ballot Notice may also download it from the above-mentioned
websites.

In Accordance with the provisions of the circulars, Members can vote
only through e-voting process. The Voting rights of the Members shall
be reckoned on the basis of the equity shares of the Company held by
them as on the Cut- off Date.

The Company has engaged the services of Skyline Financial
Services Pvt Ltd for the purpose of providing e-voting facility to all
its members. The E-voting facility shall be available during the
following period:

Commencement of E-Voting Period

09.00 A.M. IST on Saturday, 14th
February , 2026

05.00 P.M. IST on Sunday, 15th March,
2026

Cut -off Date for Eligibility to Vote |Friday, 06th February,2026

The e-voting facility shall be disabled by Skyline Financial Services Pyt
Ltd immediately after 5:00 P.M. IST on Sunday, 15th March, 2026 and
will be disallowed thereafter.

Member may note that:

a. Members who have not registered/ updated their email addresses
with their Depository Participant, are requested to register/ update
the same with the Depository Participant with whom they maintain
their demat accounts.

b. If you have any queries or issues regarding e-Voting from the CDSL
e-Voting  System, wyou can write an email to
helpdesk.evoting@cdslindia.com or contact attoll free no. 1800
2109911 & addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL).

¢. The Board has appointed Mr. Vikas Kumar Verma (CP No.10786),
Practicing Company Secretary, as the Scrutinizer for conducting the
Postal Ballot / E-voting in a fair and transparent manner.

d. The scrutinizer will submit the report to the Chairman of the Board
and the results will be announced within 48 hours from the conclu-
sion of e-voting period i.e., on or before 17thMarch, 2026 and will
be displayed on the website of the Company and on the Stock
Exchange.

Conclusion of E-Voting Period

By Order of the Board
For Dollex Agrotech Limited
Sd/-
Siddhi Banthiya
Company Secretary & Compliance Officer

Place: Indore
Dated: 13" February,2026
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